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of opuion 1n the United States against
the continuance of this form of aid to
India. So was this matter also discussed ?

SHRI AWADHESHWAR PRASAD
SINHA 1 Madam, mine will be the briefest
questron.  As Istand for goodwill among
all nations of the world I have very much
liked th.s dialogue be ween India and Ame-
rica on the various ssues ficing u, bilate-
rally and the world at large. Actuated
by this sentimen., I would venture to ask
the hon. Minister to tell the House whe-
ther this exzreise, involving discussions
beiween the two couatries on the various
issues, has led t{o greater understanding
and goodwill beiween India and America

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras) 1 Madam, the leader
ofthe U.S ream, 1n his Press confirence,
stated that US economic aid to India had
not been affected up to he end of June
this year. Besides he suggesred that this
law might be chang:d in fiure. He
sta‘ed previously 1n his Press conference
that the amendments would not affect US
economic aid to India, but 1n the end he
said that the law might be changed 1n
future. I would like to know from the
Mmuster 1if any indication has been given
as to whether the changing of the law will
help 1n giving more economic aid to India
or 1t will in any way affect India.

Secondly, about arms for Pindi, he has
stated that arms have not been supplied
to Pakistan since 1965, though the US
have been supplying arm. to Pakistan
through various countries, even after
1965. Now he has stated this—and I
am quoting from the papers 1—

“However, he was not prepared to
say that the US was bound to continue
th.s a titude, since 1t is provided that
the US could authorise such resale on
a case to case study.”

1 would like to know from the Minis er
whether anyindication was given that the
US has any 1ntention of sending arms to
Pakistan ein.her as sale or as aid and whe-
ther the Guvernmen* of India has in any
way tnc ca ed o them that this attitude
1s myurious and will increase te1sion bet-
ween the «wo countries

SHRI B. R. BHAGAT 1 Taiking the
last question first, they said that they
have not supplied arms to Pakistan afier
1965 That 1s what has appeared 1n the
papers also.  As for the change 1n Jhz law,
well they did not give any indication to
us, Then, the first question was whether
the talks were held under pressure or any
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fear was prevaillimg upon us. I entirely
agree with the hon. Member, Dr. Anup
Singh, and I can say there 1s no fear in
such a matter, Our policies are known
and our Government and this country
cannot be pressurised by anyone. Of
course, we accept friendliness, we accept
friendly advice. We can judge things.
If advice 15 given, we judge 1t independent-
ly always. If the advice1s good we accept
1t, but not under pressure. Therefore,
a talk of this nature was very frank, very
cordial, between two equal countries and
1t was an exercise in trying to know things.
Many musunderstandings exist between
countries because we do not understand
the background of certain policies or
attitudes or postures, In that respect this
talk has been very usefal. It has certainly
led to more understanding, goodwill and
friendship, because even on matters where
our attitudes are different or we do not
agree with each other, we know e¢ach
other’s position. It has led to understan-
ding.

Then, another question was whether
they asked us about the public and private
enterprise. 'They dia not raise any such
marter. PL-4%0 we did raise, but in
the context of explaining our posiion
that we have resolved and we are tryimmg
to achieve self sufficiency in food and
agriculture and probably af er 1971 we will
not require any imports under PL-480 or
otherwise. In that context 1t was raised.

S\ UFATURA ¢ HIAAET, qUAFEAT. .

THE DEPUTY CHAIRMAN ) That 18
over. Now, ) only want to ask whether
I have the permussion of the House to cut
down the lunch-break by half an hour.

HON. MEMBERS 1 Yes.

THE DEPUTY CHAIRMAN 1 The
House stands adjourned till 2 p.M.

The House adjourned for lunch
at four minu.es pas. one of the

clock.
The House reassembled after lunch
at two of the <clock, THE VICE-

CHAIRMAN (SHRI AKBAR ALl KHAN) IN
THE Chair.

THE GOLD (CONTROL) BILL,
1968—C mntd.

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): Mr. Achutha
Menon you were speaking Please continue



1675

SHRI C.ACHUTHA MENON (Kerala):
Mr. Vice-Chairman, as I was observing
the other day, I do not wish to enter ela-
borately into the history of this Gold
Control Order. At the same time I
do not accept the contention thata refe-
rence to thz sufferings of the goldsmith
commnaity and other connected things
is totally irrelevant because, as you will
admit, Sir, it was because of the untold
hardships that this Gold Control Order
as it was originally conceived inflicted
upon this community that there was a
great agitation in this country, and ulti-
mately Government themselves were com-
pelled to make certain changes in the whole
concept of the Gold Control arrangements.
Now why I am referring to this thing is
this that even after all these modifications
have been made, even in the present Bill
according to me, there are various pro-
visions of a very drastic nature, very
vexatious, uncalled for, and of a very
draconian character, which impede the
freedom of the goldsmiths to practise
their profession, thereby spreading unem-
ployment and other difficulties among
them. I will refer to those things later on.
But the objectives of the Gold Control
legislation as such I do not question be-
cause after all when it is admitted on all
hands that thereis a large amount of smug-
gling going on in this country and all sorts
of nefarious practices with regard to gold,
black-marketing, hoarding and what not
are going on in this country, it is very
necessary in the interests of the economy
to have some control over the gold busi-
ness, and it is also a desirable objective
of public policy to discourage the wasteful
uses to which gold can be put, so that all
the gold available in this country will be
utilised for the development of ths econo-
my and for other socially progressive
and necessary purposes. I do accept
this concept, but how far the provisions
of the Bill will enable the Government to
do it is another matter. I need not go
into that at length.

_ Gald (Control)

The whole conception of the Bill as |
see it, is this. So far as primary gold is
concerned, the Bill seeks to absolutely
prohibit its possession or control or use
or sale or manufacture or other connected
transactions so far as the private citizens
are concerned unless it is in accordance
with the provisions of the Bill. So far
as gold, as articles or ornaments, is con-
cerned, private citizens are enabled to
possess it to a certain extent and handle
it_to a cer:ain extent, but beyond a cer-
tain specified limit they have to declare

[RAJYA SABHA]

Bill, 1968 1676

it before public authorities, and whenever
they have to use it, they have to account
to the Government so far as their posse-
ssions above the declared limit are con-
cerned. Allthese things will be necessary.
It is also provided in the Bill that refiners
and dealers will be licensed. There is
also a further provision for the issue of
certificates to goldsmiths and also for
the purpose of controlling in a certain way
even artisans who are employed under the
dealers. We have to examine how far
these provisions are necessary and how far
these provisions impinge upon the right
of the goldsmiths to practise the profes-
sion, whether they are vexatious or whe-
ther they are absolutely necessary in the
interests of the economy, and so on.
These are things to which [ should like
to refer,

According to me some of the provisions
which regulate the profession of golds
smiths are very very drasiic in effect pre-
venting a number of persons belonging
to that community from practising the
profession. I will draw thes aftention
of the House to clause 40. Clause 40
provides that every goldsmith will have
to get a cartificate for working as a gold-
smith, and the procedure prescribed for
obtaining the certificate and the enquiries
and other matters connected with it are
very elaborate and are very vexatious.
For instance, the conditions under which
a certificate can be issued or the reasons
for which a certificate can be refused also
have been laid down in clause 40, sub-
clause () (a) to (h), and a reading of each
provision will be very revealing. Oae can-
not obtain a certificate for carrying on his
profession or business of a goldsmith
unless he had been carrying on the business
of goldsmith for more than a year before
the commencement of Part XIIA of the
Def:nce of India  Rules, 1962.
So it meansthat only those persons who
have been in the prof:ssion before 1962
are enabled to continue their profession
afterwards. That is a very drastic pro-
vision because lots of people are there in
that community who are unemployed.
If you think that they can go to other pro-
fessions there are not enough employ-
ment opportunities in this country. You
cansay that they have the liberty of enter-
ing other professions and seeking their
livelihood. But such is not the condi-
tion of this country. So if they have to
continue in the profession as goldsmiths,
they have to prove that they have bzen in
that profession from 1962 or a year before,
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So far as the other members of a gold-
smuth’s famuly are concerned, in clause
43(6)(b) it 18 provided, he has to prove
that

“the applicant 1s a membsr of the
family of a personreferred toinclause
(a) and had been assisting such person
1n his work as a goldsmith for not less
than one year immediately preceding
the commencement of Part XIIA of the
Defence of India Rules, 1962,

Now, what does 1t come to? Suppose a
geldsmith has a son of hisown. Suppose,
when the Gold Control O der of 1962
came 1nto force he was at school, he was
not assisting his father in his profession.
Does not this clause mean to say that
though now he wants to become a gold-
smith and practise that profession, he
cannot do 1t because he cannot prove that
he was assisting his father for a year pre-
vious to 1962 when the Defence of India
Rules were promulgated ? May I ask wiy
here should bz such a provisio1? Why
should cer.ain restrictions be placed upon
these people? Of course, if the goldsmith
1s1n a posttion to send his boy to the medi-
cal college or the engineering college or
some other lucrative profession he can get
a well paid job 1n this country That 1s a
different matter, Many of the gold-
smiths are not 1n a positionto doso  And
we know the position, 1n this country
even qualified engineers are unemployed.
So, here 1s a question, a problem, of a boy
belonging to a family of goldsmuth who
have been traditionally following this
profession, he wants to enter that profes-
sion but he 1s preven ed from doing that.
What interests of our economy, what 1n-
terests of our nation demand such a
provision, 1 shoula like to understand.
There are other provisions also which are
similarly harsh.

Tnen, the question whether he will be
given a certificate or not will be depen-
dent upon the decision of the Adminis-
trator appointed under this Act. And
what are the considerations which the Ad-
ministrator will take into account before
1ssuing a certificate? These are laid down
here. These are the considerations which
will weigh with the Administrator before
deciding  whether a particular person
should bz i1ssued with a certificate to prac-
tise his profession or not—

“the demand for ornamsnts, as esti-
mated by the Admunistrator, 1n the
region ”’

- - -
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Now, the Administrator has to decide
whether there 1s a sufficient demand for
ornaments 1n a locality and whether he
will 1ssue a certificate or not will depend
upon his assessment of the demand for
gola ornaments in that particular locality.
How he 1s competent to assess this thing,
I do not kncw.

Then,

“the desirability of increasing the
number of golasmuths 1n the region.”

If the Administrator thinks that no more
golasmith should enter that region, he
autcmatically refuses a certificate.

Then,

“suitability of the applicant, having
regarats hisantecedents and competence
for the grant or renewal of a certificate,”’

These are very difficult conditions.
Then finally,

“the applicent belongs to a category
or class to which, 1n the opinicn of the
Administrator, such certificate may be
gran ed in the public interest,”

So public 1nterest comes thete The
question whether a particular goldsmith
should be 1ssued a hicence or notis to be
decided 1n the vnublic interest, It 15 a
fantastic provision.

All these things are very vexatious, very
arbitrary and are hiable to be abused also,

Then thereis a very strange provision.
I willdraw the attention of the Ministet to
clause 40(4) which says—

‘“Where any person has received any
loan from the Government under any
scheme for the rehabilitation of gold-
smiths, he shall not be eligible for ob-
taining a certificate recognizing himasa
goldsmith unless he has, within a period
of seven months from the commence-
ment of the Defence of India (Fourth
Amenament) Rules, 1966, or within
such further period as the Admunis~
trator may on sufficient cause being
shown, allow, repaid such loan ™’

So, tf a golasmith ha< taken a loan fiom
the Government under the scheme of re-
habilitation of goldsmiths and he has
not repaid that loan, he will not be eligible
to bessued a certificate for practising his
profession. This Bill, this legislation, 1s
being used as a sort of piessure to collect
whatever 1s due to the Government Is
that not the position? There are lo.s of
money with other people which the
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[Shr1 C. Achutha Menon]

Government can legitimately collect
ana which is not being collected.
We know that crores and crores of
income-tax arrear 1s there, which
has not been collected. The Govern-
ment 1s not 1 a position to ccllect it,
to realise1it. Even onthe question of re-
habilitation, crores and crores have been
spent. Some of these amounis have not
been expended for the benefit of those
people for whom they were 1ntended.
We know as a matter of fact that there
have been large-scale defalcations of such
money or mususe of such monev. Jf a
certain goldsmuth had taken a certain loan
of Rs. 1,000 cr Rs. 500 when he was thrown
destitute on the street without anv employ-
ment and was compelled to starve, and
if be now wants to renew hic ccruficate
or wants to take out a new certificate to
practise as a goldsmith, the Government
compels him, “Now give us the money,
here and now. Otherwise you will not
be able to practise your profession. You
will have to starve.” I do not know why
such fantastic provicions are included in
this Bill.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALL KHAN) 1 1hi< Bill1s going
to the Select Committee, as you know.

SHRI C. ACHUTHA MENON 1 [
am pointing out these things precisely
so that the Select Committee members may
note them and take them into considera-
tion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAiRS (SHRI
VIDYA CHARaN SHUKLA): 1bose
thing- will be ceciued in the Select Con-
mittee.

SHRI C. ACHUTHA MENON
There are other provisions also of a
similar nature. I have no time to go
into them.

Similar provistons are there with re-
gard to the artisans also An artisan 15
even a poorer or a weaker person than
a goldsmith because he has to work under
the dealer as an ordinary worker.  Vartous
restricttons have been placed upon him
also He has to get an identity card.
And here there 13 a very extraordmary
provision. Even if a dealer decides to
employ a certain artisan, he has to get
the counter-signature of the Gold Control
Officer on his identity card And if the
Gold Control Officer dectdes that he 1s
not fit to be an artisan, he does not give
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the counter-signature. The result 1s, he
cannot be employed as an artisan. Why
should there be such provisions? After
all, the dealer is very much interested in
his business  He will employ such persons
as are competent to do the business. And
if he dectdes that such and such person
18 fit to be employed as an artisan and em-
ploys um, why should the Gold Con-
trol Officer decide otherwise and deprive
the artisan of his employment? It 1s very
dufficult for me to understand why all
these provisions are there.

I think these provisions with regard
to control of the profession of goldsmiths
and artisans are very arbitrary. It will
tell very harshly upon the members of
this community.

Then, Sir, the Government have spent
lots of money upon their rehabilitation
but I do not think all that money has been
spent over them The waste or misuse
1o all due to administrative reasons into
which I need not go. I myself know of
certain cases where the goldsmuiths
formed co-operative societies. In my home
town they orgamsed a society for the pur-
pose of manufacturing some small items
for supply to hospitals, steel furniture etc,
They collected Rs 8,000 They got a
petty loan of Rs 5,000 from the Govern-
ment which was not enough. The hos-
pital order of Rs 50,000 they were not
mn a positton to supply They avnplied
for a loan of Rs. 50,000 but they did not
get it for five years  On my intercession, I
am happy to say that at least in 1968, after
six years, they got a loan of Rs 30,000.
So much difficulty was encountered by a
small co-operative society Therefore, 1
wonder how many people have really bene-
fited by the rehabilitatron schemres

Sir, the question of unemployment is a
terrible problem In our country lakhs
and lakhs of youngmen are being thrown
into the employmenrt market There-
fore. the Government should, as far as
possible. not choke the channels of em-
ployment I can understand the pro-
vision for licensing of goldsmiths or
issuing certificates to them but the proce-
dure should be automatic and simple.
There should not be such a provision that
some admunistrator or bureaucrat 1s 1n a
position to deny the certificate at his sweet
will or pleasure. It will work great hard-
ship on the community, All these matters
should be gone into by the Select Com-
mittee 1n their deliberations.
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gradrad (Ml sFR ad@ @) ¢
I ECie L

| TRAR@O (ITL T&W) : FEAFT

T St FHET F AR § AT A qHAdy
g f& mieramiedr agfa & Tar 918 5o
TET PR T TR | F SOl T AT AR
T g AR FHS F AN W T EE
g

o A R (SFY qAT FTEHIR)
FAUA AT AGT 8 |

THE VICE-CHAIRMAN  (SHR!
AKBAR ALI KHAN) : If he does not
want to speak, you should not insist. Only
one man from one party. I think the con-

vention should be respected. You speak,
Mr. Rajnarain.

Y TAAEAN : qES AT A F
T AE AT = T gH AT |

st grorgeer e (fagre) @ STMwEeTS
gy, 3w A1 wigarelr & faAnr Wi
RAAHT § 99 W g1 SFdar
THE AW AT ARG O F 590
arfeT #T ot Fifs fgrgam &1 aial
FOF TET qOFT WEfs % ag
g9 @ AT S9% w9 o 9 & gfg aer
WRISH @I g | @FT & ST 99
@I g

T THRES & fqu N &F FIT 3qm
gzt fmEer e & o ag S ae
70 951 F &, ¥ F@T FHA Fav
AT 8, TAT FTAF giAAT ¥ FEY AR
wOF TRES gwe § o @ww g
srnforT ¥ o @919 & 1 987 TR U T
FAAT G ¥ fawar g AR @w0 Ay
¥ FT AMAFIX ¥ | IH qYE § AgT A0
T gAY SRl 9T HET 99T g1
QT G AT FTAWT T g fasrar
FET AT SOk fAU MeE o ATt
e #for mrg) AR AR aw-
T @ & ITH 100 XA JEATE
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wafs fergeama & a@1 &A1 200 TWAT
AT E 1 FAST 59T FT GEAT TAFA F
FqH fegem ¥ wwew smar AR
ferar 3 1ag @7 &1 @Al FEA A
wiar @ faegel A wEw ¥ fawAr R
B1F wre 991 &1 e § fawar g e}
¥ I@ JAZ W FEIH ST AT
wFAT oA AT | gATL 39 AT ST
ol oFET W g A §HE AT @
TR F TN I ¥ GET 3 TR
¥ emar g1 i, Jare v W
SE ¥ HMT @ AWM F AL ATTNE
afET g e FEH F M 9T W EN
ST qEEN AR WA QT 8, AG
AEY QT ST HET R

T AT FIW H1 g ¥ ar@r qur
SFTT T & S ATET FT LT GH
ST 1™ FEA AT oawg § dFS
ANT § HToWgeAT FWOAT F 1 AAT
@ g ax W "W & sfg A e
Wiz ggAdigen ) g d e weE H
ANT  F g T AW vear g, AfFT
gaTe wok ¥ fom aradr F 9T 7 og|v
war & gEwr gfew el Sy
&1 T g A § R g% gferedT aes
FI F  WIAEd [FET AT AT T AW HY
ool & faw 9w Awar g qaT IEFT
AT Fod FCAFATE | AT AT FA
F AT IAEH FAT THEAT TAT AT THAT
g faoer awl a® dmer A€ AT
for srelt & 97 W@AT T R 98 FAr
FIUFT AGT AT §, T TAAAT SAFI
adt g, afew ag |@T @Fr w AT
FTaTet & oA F fAer gem gT R
afe g 2w AOA Y wew AATE,
garfear S& fSgm &6 AT IwET
FC faar &1 ©REY A= F @AT 7
IR 55 fwar AWT FOAT AT AT
% 9% #E g% g fear mr) 8@
Bre  yrafaar &7 Smar g fF 40
e § gfas AWT WE w@rgg A"m@ar
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[ Frager ]
e @ W F FAT A Fag
P& W g frag few e #
I WAk W H g AT
VW 3 & @ 9y awT F
A Tgw @ g ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): M_r. Vice-Chairman, may I point
out that he is referring to the Chief Minis-
ter of a State who is not present in the
House. How far is it consistent with the
rules to refer to any high dignitary of a

State Government when he is not present
here? It should not be referred.

THE = VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): I would suggest
to you not to mention names.

| ATRRAT A7 wAA T A
FLAX T3 qWE | oft gErfear zEd
T TAW J T T s F A £33
FEN HE avfaer Ag R

THE VICE-CHAIRMAN : (SHRI
AKBAR ALI KHAN) : I will not allow
it. Please do not refer to it, The name
of the person will not be taken down,

S AT T ar # ag ¥
WA frgae 3w § a3 §F ek
% 9% afawrd @t 20 fEAr @ ET
W aFT AR B2 AWl # o
a‘g“rq%srm“rﬁ‘gmsrmalgtw
Fa gaf a1 qfwe &1 e A
& T TR Iy A H ord a1 am
foe #vaar & s qwd fFdr
THE AT ¥ 3@ oA ¥ gferr Ay
AT § qEFT afgerel wT s w17
AR WA ¥ Waw I
gl & A A fEer AT 31w
AW AZFEA AT TEFT 0F &
TN FFgem fHew W A weerae
¥R FEATM agg a@ T L @R
T ST A qEFd W W # g
TEAT 1 T AT FTCEF A T8
g fF 3w # gaErd Wk weEw
WY agT @ war §
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Sgr aF AT #7 §AY §, A 9
A T g e § 9k fegeam & qegm
T, e @ diR FX & & af@rd
Haw & Y qmel T @y e
TEA AT E | W graw gz & i oarare
Udw T RN 9T WA E | 9 aEAl
F GTE 47T 5TTAT QXA ST T I
208X 25 ®TWT QT ERY & W
TR FWaE ¥ M@ a9 g q 7w
AT X AT HaHE; WA
fqaa o TR A0 § I9H g ST
@iz frer gem gmvd foed v
SAAT B TFATT LG R | A FO
FAN Fgd 2 fF gW TTUTOr SAE Ay
ag ¥ fau g WA g g Sfee
TEl HAT FAT O FF GAIT F
AL AT TG GAT R

% W ag aamar A g fF @ §
TSt At g€ d Ay e &St -
FF 3 AT 3@ FEAFOH A A
g feamr  dGmr fawr i fEa
IS AT HomE gav iAW H daed
dR Fr@m @ ? 39 A & fgare
gMA AT A aF g 3 AATE |
AR A a8 @I FTFHF &, 704-
T FFET § AR FTFA G,
W oFgA qT AW AL T AR
freas @wmm 8 ) wwfad ww ga ag
¥ foaa o faed® F1q7 & SaaY arfear
gz & QA1 @Al W dew 6 wEM
F el F@F Ut #T f&F S
aifgd afF s w1 wgw faw ow
w77 frd® AT & 9T w1 oaga
Tt g W} SR gfemarer qar
T Afawrd g T S a3
w® 8

whasfaw awe & 30 w&mw
TE AT STET Y E R AfRT ST wy
MY T AT OGN AT | oS qF
WITT &1 SAAT HT THY FAT BT AT
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t ag g FIS AG aq@@r R | AT
¥ 15 §T9  qF QBRI FA
srev wgt frwrenr o wfEw ow A
FAE TUEIET AT (a9 Kl 7 Ales
Fare wrex frew fzar) ome @«
¥ gTE A AT A ATE A I
fre & ot ag% ¥ T @ F I
g fear | = W@ AE W A

ST T § AIT IAAT ASE AT
qifafewa Ff@x T2 gwar qwd
fer 7z e @ & sk =% fag
ft 3% fau ader gu g

w g we ¥ frodw 3 o
JERr w1E AT AL F 1 S v sme
HTA qTH GAT E@ATE AE FW F AT
T TEar ¥ a8 €97 ar 1 ag e
4y ¥adear 2 fex oo o ol
g femr gam €T BT A® AT
S FAT FEE ST T g, F Aw
fea % fem #7 9o g1 T FA
F f5g ag ¥ I FATHRIY FET AT
FFAT 1T TR Fgdr g F gH ey
¥ oafaas &, @1 agad RO awA A
@ oy 21 A Ag AT wgarg fF
i Saar faa A@ Ny AT g
X ghwT @I I AT Fwar ug F
FAT drfeww ¥ w9 F g1, A 9
I Y TN q@ qH & W AT
gIFTX  FAMF  TEF0 FAAT qedl 99
FEET AEAT AT TR g oy
Ff@l FT FEGIR, TEHLU AT HETAL
F & fqu geflae A o1 @r g |

Tg g9 Tgq & 918 WY gW AN ST §%
Fza & ud a9 fran &y & 5 s
5 wEx Ag g, g faeme
o fafo 7€t @Y 1 A Al
qFId 1 gL, fom ¥ aFEd &
Yo Hie g 8, SAr  Fieal &Sy

g 2Ty EA ¥ WeR a2 g g
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et fF qarfenr  amgw & gar 3, e
TR F T I ...

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): No reference to
persons.

o TCFT WA 3, ., H AT
AT FATEATT FT GIT  ATA A AT F

SHRI THILLAI VILLALAN (Mad-
ras): Mr. Vice-Chairman, Sir, we are now
discussing the Gold Control Bill. The
hon. Minister has stated that it has been
brought before this House to supersede the
old Act passed in the year 1965. It was a
most controversial legislation and it was
passed in 1965 in the teeth of opposition
from the public. Because the ruling party
had a brute majority at that time, they
were able to pass it. Now the ruling party
has only a slender majority but even then
they want to supersede the old Act by
passing this legislation.

Under the Defence of India Rules, 1962,
the Gold Control Rules were promulgated.
Then it was replaced by the Act of 1965.
My submission so far as this legislation is
concerned, is that it is unnecessary and
at the same time it is against the will of
the people. It has to be thrown out.
Now the motion before us is that this Bill
should be sent to a Select Committee.
My submission is that the Select Committee
in its collective wisdom must come to the
conclusion that this Bill should be thrown
out.

Now, the main objectives of this Bill
are first, to reduce the craving for gold
on the part of the people, secondly to stop
the drain of foreign exchange, thirdly to
stop smuggling of gold and fourthly to
reduce the price of gold. These are the
main objectives stated by the treasury
benches. So far as the first objective is
concerned, the lure of gold or the craving
for gold is infused in the minds of the
people, in the blood, in the veins, in the
flesh and bones of the people. It cannot
be taken away by a stroke of pen. It
canpot be taken away by a piece of legis-
lation. The legislation before us is only
a negative way of geiting things done,
The positive way is to educate the people
and make them realise that craving for
goldis not good for the welfare of the
country, that it is not advisable for people
to crave for gold when the country need
gold. That is the positive way. Now
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so far as these legislations are concerned,
-we must first of all make the people ready
to accept these Bills; we must make the
minds of the people ready to accept such
legislations. Merely placing a legisla-
tion bzfore the House or merely adding a
leaf to the statute book will not do. First
of all, we must consider whether the legis-
lation is necessary and whether we can
implement it, every word of it. Otherwise
merely swelling the statute book of the
country will not serve any purpose.

The Gold Control measure, from our
experience from 1962 to 1968, is not at
all a successful one. We know this by
our own experience of the provisions in-
corporated in the original Act. For instance
in regard to quality control, f.e. the
14 carat limit, we have left it out now.
‘By that provision regarding quality con-
trol, we only made ourselves 14 carat
people because we invited dishonesty
by formulating provisions which cannot
be implemented. Now we have left
it out. Our experience from the original
measure to the present Act will show defini-
tely that gold control is not advisable.
From the original Ordinance to the present
Act, we can see how many provisions have
been left out. This itself is enough to
make us realise that the gold control
is not at all nscessary., The lure of gold
is based on a traditional faith that gold is
pure, gold is good and gold is necessary.
The possession of gold is treated as a sign
of wealth. So if you want to get gold
from the people, you must educate them
that gold is necessary for the running of
the Government or for the welfare of the
society, and they must accept it and they
must voluntarily give their gold. In this
way we must educate the people first and
then only we should bring in legislation.

Now so far as smuggling of gold is
concerned, smuggling is going on not only
in gold but in many other articles. We
are not punishing those smugglers by
this Act. We are only punishing the
goldsmiths. There are more than 2,50,000
goldsmiths here. They have been thrown
into the streets. They are not given any
employment. They are now suffering;
they are now on the streets. We are not
punishing the actual smugglers. Owing
to our incapacity and inefficiency, we are
not able to find out the smugglers. We
are only finding out the goldsmiths, the
poor workers and artisans, and we are
punishing them.
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The other objective is to reduce the price
of gold. Now we see in the market the
price of gold going up and up, We can-
not reduce the price by these provisions.
And as regards the drain of foreign ex-
change and prevention of smuggling, this
is not done by the poor goldsmith but by
the anti-social people, the smugglers,
who are having foreign exchange earned
through ill-gotten ways, and they are using
that money for getting gold at lower rates
in foreign countries and they make money
here by selling them at higher rates.
So the basic objectives cannot be fulfilled
by this legislation. For the achievement
of the main objectives, the Bill is not
sufficient. It is not wanted. This is only
a negative way of doing things. The posi-
tive way is different. So my humble wish
and hope is that the collective wisdom of
the Select Committee will come to the
conclusion that this Bill should be thrown
out. With these words, I conciude.

= SS9 RAYER (ST J3W) : IUTEAA
WEiew, AT FET Fa@ AT A fw
g faor foifex faw 3 oo "o
g 2wt ¥ fqar #fgad § S e
T g, AT FAA TaAl g fF WA
F1 afgemsii F1 Tee F fag & -
FEr & st gax amr =Y wfgemsit #
Az gEEr § | Faw gaAr & fge
#:X A fF ag ox ane arfEr i
g SR #gl 9 W WEIEr w4 g ay
¥ R faw&r wT gH 9ar =«
STAMr | g AW H fFEr g #r A
Afqer 78 & 1 gd7 AR = F7 ofy 7
A gar sa fou mEEEe #@1 aww
F&rE gfagr T s=ar &1 faend
F oo, oo &Y AT F79 F forw, sroet
Sttt wend & fg gEar  2ow FE
& fou w2 e S€Y sqaear A
F a6 A e oy feafy ¥ TR F
fT gwm¥ ggl WAy ¥ wier anasT
foma foadt Fafedr v & owR
T, AT AT &, R a<g fewe
fedifae w43 & fou, ow qag & a9
¥ fow ) g ae # o e ¥ o ok
&\ 9w dwr gEr Ay faRelt wigenmd o
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TOw ¥ UF UF &7 25-25,30-30
@A AT IgF FT Fqal g | I FIa=q
g5, AT W amdlg g §, e d
T g% 8, g Fi A A g AfE
g e gEifEr & owEifs mEaAc
arr gfagmg [T 1 ST AR S
9% TET Rl Al SAF qfRET w1 &
faeom, g gfaaw  faersht, w7 & fag
foimm L e /et =1 ofg WY T
IR g GfRdt w1 omaeEe geEw
FET &1 WX TOT ALY g AT TAAHE
T 1 GO, WU Mee agl Fad
garad & faw 20 ¥ wE wEr §
fF e waAde  wifsfzs w@w W, =@
g %1 FAEAT FL AT UL AfzATeAT
¥y FrE zOAE F IW AR A
Tes Fgw faw Tw foafewr § gwga
foot T g Ag 1 wWew gq ARl
Faiy, afew g & sker S fewafe-
AT g 9g  wlas fwuEs wam |

st AT W, areaT § § ag
19 qE FT A7 qEATE 7 Mo wAq
F & UF gHEE TG WA g, WK
fagra st =mTET w e ag at fagra
ee T2 &7 3% g, WX afz fagra &
qur: fauda e g s Al fagra
FIA FgT & fqQ @ A@ § SR TS
Fagr waw  fagrwr #®1 @ gfaw
FIAM 2| gafau TreFIE ¥ ey
gfrafemare o saifsar g€ & st
wgawx  w@n gy famx  shad-faaty
FT Ig YT W g ITR! IF AF FI5
U gufag @Egq T 9 T 5
Srew-fratg faage @@l & w7 =
ETY N AW TG FET AT |

Tl g3 ¥ wOEEy g1 me, §
Fmud  dvg w1 Twhld St F agg
q i | wEEel O g et
2afem foat wwa a1 f=fr @aa-
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T EN ¥ U Y A1 SHY  SqTar
qAFEE! & AT g Fr g | waaaear
FUEd IAT TIW H 4 FUT WU Al
gua  faw) o, sw 21 FUT FOC AT
qua faFdr g T waeaer &7 AT
g FOE WML &N | M-G-IKT FH O
T M-AE  SAT@ @A 91 @m g |
T € § Fwaal g | § 45 afegy
g1 FFasr @I TE fEETAT & a3 oA
AT @ &I AFAE] AGr g5 | AT &V
TE gETEET | EETERET e wE AT
FEer @7 A IEF! qAFF FLIT, T
gmar g g, I % gay fag am@-
FOT ST T T FET | AT qT AAREI
ST A @i FE SEd WY A wEAr
qreal § & zww Fowm sew faw
g1 9@ Fr Mgt w1 F e
gfteror & 2@a €1 fagrdr #1 wgi-

AW H‘HTT{ET T 78 T FAT,
A9 qiF I qF WAT & F 917

fagrr s #7& f o geaw wwimar € 5
AT R F W § & qI9  qiEl Fy
dg @l @ gwdl, arfET s
A F AR FT AR 5T a57 F40 ?
ST AN Ag FEd & (6 Fg HATE & fau
sferg & fF 9 s® @ F ememo
gg4 W & f& gml gel faerd #fy
gu g fmel e dfe st ad amd
grafeat § F o] R, ARl &
g ¥ fiag WE SRl 4N #p
A MEAT 9B FI AT GEGIA A
FEMET AEY, I JT I9F AW ¥ qWr Ap
W g1 § =WgmfE T oo SR
waq Sl qMI gEwl a9E |

zafqu #d &1 gX gd A @

a7 fesga =@ wa ¥ =gwa 4@ g
damadr g & mies I #1 T L.
Fogg WX JOF J T\ S IHE qHH
qem-aEaitar 9 g, ..
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gomareRe (s s welr @A)

FAR T FEOM |

sft U@ ¢ UF H TR AT |
9 55 U9 d@  ANWC | 118 FOF
¥ E—

“If any difficulty arises in giving effect
to the provisions of this Act, the Central
Government may, by order, do anything
which appears to 1t to be necessary for
the purpose of removing the difficulty.”’

AT AT T2 qiFd feEe F v @
g, wifaw & @ Wy A€y, g
qFa o @ a8 Fae fewztw
Mg "Er d9 Iadr TS qE T8
AETT A AR & wfAw & =vgar
g f5 @7 s©1 QEREr W e
Tifgr &  wmgT F @9 ST THY
I foeelt &1 faflg #@ 9 W
FE  qAT@ TG FAT  ATET L MeE
FEG SF T TN A Tg gHABT g9
g

SHRI K. C. PANT : Mr. Vice-Chair-
man, I have heard the speeches with rapt
attention, Since the Bill 15 going to the
Select Commuttee, this is not the occasion
for me to go into this measure in any
detail and 1t 1s for the Select Commuittee
to take note of the many suggestions that
have been offered. The Bill wiil come
back to this House later and on that
occasion hon. Members will have the
opportuntty to discuss the measure 1n
some detail.

1 have heard some of the speeches which
were directed more at the earlier measure,
the 1965 Act, than at the present Bill.
There was vigorous criticism by my hon.
friend, Shri Yadav, and later by my hon.
friend from the DMK with regard
to the provisions of the earlier Bill I think
it would have been more helpful and
more useful to the deliberations of the
Select Commuittee 1f attention had been
concentrated on this measure which 18
now before us and their energy would not
have been dissipated 1n criticising an
earlier measure which 1s now out of date.

Mr Vice-Chairman, I am surprised that
some of the fundamental principles under-
lying this measure are still not properly
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understood and appreciated in spite of
the many debates that have taken place
in Parliament on this measure earlier.
Now the basic points are rather simple.
The first 1s that we have to consider whe-
ther 1t 15 more desirable that gold should
be used for developmental purposes or
that gold should be hoarded I do not
think this hon. House will disagree that
gold should be used for productive and
developmental purposes rather than it
should be hoarded.

BANKA BEHARY DAS
: The thuird was ornaments.

SHRI
(Orissa)

SHRIK C.PANT : Ornament 1s there.
It has 1its place but Shri Rajnarain has
already given the reply to that. The
other simple point 1s that there 1s no
dispute about the demand for gold being
there. The only question 1s, where 1s the
supply to come from? The indigenous
production 1s limited We do not have
foreign exchange to waste on the import
of gold, because we need raw materials,
components, etc. for our industries There-
fore, we have no surplus foreign exchange
tospend on theimport of gold The ques-
tion arises, where does this gold come
from? Therefore the logic of the situation
demands that some control should be put
on the circulation of gold within the coun-
try and I think that 1s such an obvious
inference that there can be no objection
1n principle as far as I can see to this basic
policy which underlies this measure.

I shall not take up the various points
raised but I would mention only one or
two points raised by some friends. Shri
Achutha Menon questioned the Govern-
ment’s approach to reduce the number of
goldsmiths and not allow them to increase.
That 1s precisely the objective of the
Government to reduce the number and to
see that new entrants do not come 1n be-
cause if the Government 1s sincere 1n its
policy to control gold and the business 1n
gold,we should not encourage new entrants
to come 1n and then create the same pro-
blem of rehabilitation tomorrow. It 1s only
an honest policy that we discourage the
new entrants from coming in and 1t must
be remembered that the employment
potential of this business depends on the
amount of gold that 1s smuggled and we
do not want to increase the employment
through smuggling of gold. Whatever
gold 1s available, whatever comes from
legitimate channels, already there are gold-
smiths to work that gold.
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I will refer briefly to the other
point raised by Shri Gupta. He said

gar & R F Af & @
I do not want to go into it but I can give
the names of countries including the USA,
the UK and other countries in Africa
and Asia where there is some restriction
on the possession and trade in gold. I
will not go into details.

SHRI BALKRISHNA GUPTA : Some
restriction may be there here and there. ..

SHRI K. C. PANT : I am surprised
that he is disputing 1t because there is res-
triction on the possession and...

SHRI BALKRISHNA GUPTA : Very
mild restrictions. ..

SHRI K. C. PANT : He made a sweep-
ing statement which 1 think he will
have reason to correct later on himself.
My DMK friend talked about the virtues
of educating public opinion in this respect.
I share his feelings and I hope he will
surely help us to educate public opinion
in this respect. I am afraid his speech
today did not actually help us in doing it.
In the future I hope that he will be more
helpful.

As for Shri Rajnarain’s speech, I have a
particularly soft corner for him but I
do not quite get the relevance of Sharab
Bandhi in this debate but I do not know
whether he 1s against these things. Is he
against Sharab Bandh or Govadh Bandh
or Chakbandh for that matter? If he is
not then I take it . . .

B TUSATIAN : § a0 g | 97 S A4
T Eq q3 WIE, F e wmw 93
ST, S gAY WIS | & |

THE  VICE-CHAIRMAN : (SHRI
AKBAR ALI KHAN) : Heis finishing,

SHRI K. C. PANT : By implication he
has supported me and I thank him for that.
So far as the progress of reh1bilitation goes,
since the House is impatient to get on with
the other business I shall certainly give
all the facts and figures when I next
come here. Mr. Reddy spoke about it
and also others. I have allthe facts and
figures about it but since you want to pass
on to the next business, I hope they will
permit me to explain it on the npext
occasion.

5—17R.S./68
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At TEATEY A, § o qwrE Ay
1 A xR FFw oF awrg
TN NET g fo dF & A
B W o dfew wr gam i
FJEUF A d IgF faaet gt g
QT § AAFA  FIAT §  WAC A=
T g R AL wEn, aEE-
T FA AT wY § hEe aw
W owW ek wE ag ¥ e
FIA A E, VA AR 9w fAy
R faeardt & AR v agy @
W @F A H g faew wrae e
St s@w  Sagww fed

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The question is ¢

““That this House concurs in the recom-
mendation of the Lok Sabha that the
Rajya Sabha do join in the Joint Com-
mittee of the Houses on the Bill to
provide, in the economic and financial
interests of the community for the con-
trol of the production, manufacture,
supply, distribution, use and possession
of, and business in gold, ornaments and
articles of gold and for matters con-
nected therewith or incidental thereto
and resolves that the following members
of the Rajya Sabha be nominated to
serve on the said Joint Committee :

1. Shri B, C. Pattanayak

. Shrimati Yashoda Reddy

. Shri Gurmukh Singh Musafir
. Shri Dayaldas Kurre

. Dr. (Mrs,) Mangladevi Talwar
. Shri Sukhdev Prasad

. Shrimati Vimal Punjab Deshmukh
. Shri Dahyabhai V. Patel

. Shri Rattan Lal

. Shri Balkrishna Gupta

. Dr. Z. A. Ahmad

. Shri Banka Behary Das

13. Pandit S. S. N. Tankha.”

O 0 3 N U bW ON

[ N
N = O

The motion was adopted.

[THE Vice-CHAIRMAN (SHRI RAM Niwas
MirpHA in the Chair]
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